
143 Written A n vers APRIL I, W itten AmWers

< *) (iT) , ^  ®f®f I ftpR 
21—3—1973 Vt
m r  t o r  ^  sj*ft $  *ar%.

^  1972 W fa n  few?, UfRTT ^  
ww arfiflrf* *  warn ftar? *wt ar*rfaT

5832. 5W5T WW : W  
tw *r̂ t ^  sr?n% f>rrr ftr ^rj î> 
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Claim Staff

5434. SKBI RAJDEO SINGH: Will 
the Minister of RAILWAYS be eras
ed to state:

(a) whether the increasing number 
of cases of compensation for goods 
pilfered while in the custody of Rail
way is due to unholy alliance of tra 
ders with the claims dealing authori
ties at different level*; and

(b) if so, the action taken to guard 
against such payments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a> and
(b). Claims are settled on merits and 
under the extent legal provisions 
after careful scrutiny of all relevant 
records regarding the quantum of 
shortage, amount claimed and the 
title of the claimants. Claims of high 
valuation are paid only after prior 
check and concurrence by the asso
ciated Finance.

Quarters for Station Masters and 
Assistant Station Masters

5835. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be plea
sed to state:

(a) the total number of Station 
Masters and Assistant Station Mas
ters provided with quarters Zone- 
wise;

(b) whether Station Masters and 
Assistant Station Masters are classi
fied as essential staff performing shift 
duties and their number Zone-wise 
without quarters; and

(c) if so, the reasons why extri 
fund is not allotted for immedia'e 
construction of quarters for the"’’*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD .SHAFI QURESHI): (n) to
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(c). The information is being collect
ed be lai&’ <pi me Table, of

Ofte^ra kepjt »t Zonal aoq Divisional
Hea&iqarters form ore than five

T W
5836. SHRI RAJDJSO SINGH: Will 

' the Ŵ inikter of RA&WAYS be pleas- 
*ed to st^te:

(a) the total number 0/  officers kept 
at otoe Zonal and Divisional Headquar
ter for wore than five years; and

(b) the reasons for their not being 
' transferred?

THE MINISTER OF RAILWAYS 
(S^fcl L. Hf. .’MISHRX): (a) The in
formation is being collected and will 
be placed on the table of the Sabha

(b) No rigid period of stay of offi
cers at one place has been fixed. 

'Transfers are periodically {made 
keeping in view administrative re* 
quirements.

Integrated Pfeu» for fe w e r  Develop- 
i m eat

5837. SHRIMATI BHARGAVI 
THANKAFPAN: Will the Minister of 
IRRIGATION AND POWER be pleas
ed to state:

(a) whether Government hav? 
worked out' a n y  Integrated plan for 
power development in the country; 
and

(b) if so, what are the respective 
places of hydel, thermal and nuclear 
energies in the development of power 
generation under the plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) Yes, Sir Ministry of 
Irrigation and Power have prepared 
a Power Plan (Generation) for the 
decade 1071—81 on integrated basis

(b) According to this Plan, the total 
installed capacity in the country »** 
proposed to be increased to 52.00 mil
lion KW comprising 22.3 million KW

of hydjfo, 25.5 million KW of thermal 
and <4.2 million KW of nuclear capa
city.

Case* pending with Kerala High 
Court

5838. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Mini-iter of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) what is the total number of 
pending cases in the Kerala High 
Court;

(b) since when these cases wore 
pending; and

(c) the reasons for the slow disposal 
of cases?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R  GOKHALE): (a) 29,353 cases at
the end of 1972.

(b) A statement is attached.
(c) The main reason is increase in 

institutions.

STATEMENT

Nnmber of cases Since when
pending

3 1951
— 1952
2 1953
1 1954
2 1955
1 1956
3 1957
1 1958
— 1959
1 1960
2 1961
1 1962
1 1963
1 1964
8 1965

20 1966
35 1967

250 1968
1,037 1969
3 257 1970
6.411 1971

18.316 1972




